
State Vs. AjayRavi@ Muna 

FIR No. 34196/2019 

PS Pandav Nagar 

U/s 379/411/34 IPC. 

01.04.2021 

This is an application for bail under Section 437 Cr.P.C on behalf 

of the applicant/accused Ajay @ Ravi Muna. 

Pr. Ld. Substitute APP for the State. 

Sh. Parmanand Jaint, LAC for the applicant/accused. 
Reply filed by HC Satish Kumar to the bail application. 

Arguments heard from both sides on the bail application. 

Considering the facts and circumstances of the case, I deem it fit 

case to grant bail to the applicant/accused. He is, accordingly, released on bail 

on his furnishing a bail bond in the sum of Rs.10.000/- with one surety of the 

like amount to the satisfaction of the lO/SHO Concerned subject to condition 

that he shall not tamper with evidence in any manner whatsoever.

Present application is accordingly disposed of. 

A copy of this order be given dasti to the lO concerned as well as 

to the Counsel for the applicant/accused. 

(Atul Krishna Agrawal)
CMM (East), KKD, Delhi/01.04.2021 



State Vs. Shahrukh 
FIR No. 02759/2019 
PS Kalyanpuri 
Uis 379/411 

01.04.2021 

This is an application for bail under Section 437 Cr.P.C on behalf of the applicant/accused Suraj Joshi. 
Pr. Ld. Substitute APP for the State. 

Sh. Parmanand Jaint, LAC for the applicant/accused. Reply filed by HC Jitender to the bail application. 
Arguments heard from both sides on the bail application.Considering the facts and circumstances of the case, I deem it fit case to grant bail to the applicant/accused. He is, accordingly, released on bail on his furnishing a bail bond in the sum of Rs.15,000/- with one surety of the like amount to the satisfaction of the 1O/SHO concerned subject to condition that he shall not tamper with evidence in any manner whatsoever. 
Present application is accordingly disposed of. 
A copy of this order be given dasti to the lO concerned. 

(Atul Krishna Agrawál) 
CMM (East), KKD, Dethí/01.04.2021 



State Vs. Shahrukh 
FIR No. 02759/2019 
PS Kalyanpuri 
U/s 379/411 

01.04.2021 

Ihis is an application for bail under Section 437 Cr.P.C on behall of the applicant/accused Suraj Joshi. 
Pr. Ld. Substitute APP for the State. 

Sh. Parmanand Jaint, LAC for the applicant/accused. Reply filed by HC Jitender to the bail application. 
Arguments heard from both sides on the bail application. 
Considering the facts and circumstances of the case, I deem it fit case to grant bail to the applicant/accused. He is, accordingly, released on bail on his furnishing a bail bond in the sum of Rs.15,000/- with one surety of the like amount to the satisfaction of the 1O/SHO concerned subject to condition that he shall not tamper with evidence in any manner whatsoever. 

Present application is accordingly disposed of. 
A copy of this order be given dasti to the IO concerned.

(Atul Krishna Agrawal) 
CMM (East), KKD, Dethi/01.04.2021 


